
~ c t  No. XLIIl of 1948 
i  PASSED BY THE DOMINION LEGISLATUBEJ 

(~eceived the assent of t7~ei,Gpvenzor General on the 3rd ~ e ~ t e r n b e r  1948)! 
An Act further amend fie Indian Army Act, 1911 I 

WHEREAS it is expedlai~i further to amend the Indian Army Act, 181B 
(VIII of 1911), for the purposes hereinafter appearing; 

I t  is hereby enacted as follows:- 
1. Short title.-This Act way .be called . the Indian Army (AmendrnenQ 

got ,  19.48. 
2. Substitution of section 6 A ,  Act VIII .og 1911rFor section 6A of Se- 

a d i a n  Army Act, 1911 (herehafter referred to as the said Act), $he following 
motion shall be substituted, !namely:- 

"6A. Relations betuyen jorces of. Acceding States and Indian Land 
F m e a  when acting togetbe?.-When any of the foraea of an Acoeding Gtate- 
.we acting with, or are jattached to, any body of :His Majesty's Indian) 
Land Forces, whether wi&in or outside the State, thcn- 

(a) all the provisions of this Act sha.11 apply $0 such' forces and: 
the members thereof as if they fomied part of that body of H;is 
Majesty's Indian Lgnd Forces ; 

(b) for the puqioses of command and discipline and for &he pur- 
poses of the provisfons of this Act relating to superior officers, any 
officer, sub-commis&oned ofiicer, warrant officer or non-commissioned: 
officer of such fore@ sBa.11, in relation to that body of His Majaty'e- 
Indian Land Forcqs, have all such powers and be treated as if h e  

, were an Indian copmissioned officer, Viceroy's commissioned offimr, 
warrant officer or; non-commissioned officer, a.s the case may ,be, of 
Hir, Majesty's Ind@ Land Forces; and - 

(c) the relativ! rank of officers, .sub-commissioned officers, warrank 
officers and nop-qmmissioned officers of such forces and of H i s  
Majesty's Indian &and Forces shall be such as may be deteimined by 

_ the Central Gove@ment or by such other authority as may be pre- 
scribed. ' ' 

8 .  Omission of section kf3, Act VLII of 3.911.-Section 6B of the said Act_ 
. - 

shaU be omitted. 

4. Amendment of se'cti<n 7, Act VIEIkWf 1911.-(1) I n  clause (2) of 'sectiol+. 
of the &id Act, Kfter the &ord "means", the u.ords "a person of Indian nation- 

&ty holding His Majestb's commission in .His Majesty's Land Forces 
or" shall be inserted. 

'(2) The amendment mdde by sub-section (1) of this section shall be deern-ed! 
b have been made . mit,h ... egect froin the 15th day of August, 4947. 

5. Repeal.-The 1ndiah Army (Amendment) Ordinance, .l948' (XIX off 
':1@148), ia herzby repealed. { 

.. . . 


